\
= 49

‘West Ben.

Act XXVI
of 1955.

‘West Ben.
Ord. II of
1956.

WBGP-56/7-5235A-5M

GOVERNMENT OF WEST BENGAL

Legislative Department

West Bengal Act XX of 1956

THE WEST BENGAL TAXES ON ENTRY OF COODS IN
LOCAL AREAS (AMENDMENT) ACT, 1956.

[Lassed by the West Bengal Legislature. ]

[Assent of the Governor was first published in the Calcutta Gazetie, Hxtra-
ordinary, of the 31st July, 1956.]

[31st July, 1956.]

An Act to amend the West Bengal Tazes on Entry of Goods
in Local Areas Act, 1955.

WHEREAS it 18 expedient to amend the West Bengal
Taxes on Entry of Goods in Local Areas Act, 1955 for the
purposes and 1n the manmer hereinafter appearing;

It is hereby enacted in the Seventh Year of the Republic
of India, by the Legislature of West Bengal, as follows:—

1. (/) This Act may be called the West Bengal Taxes
on Entry of Goods in Local Areas (Amendment) Act, 1956.

(?) It shall come into force immediately on the West
engal Taxes on Entry of Goods in Local Areas (Amend-
ment) Ordinance, 1956, ceasing to operate.

2, In the Explanation to the Schedule to the West
Bengal Taxes on Entry of Goods in Local Areas Aet, 1955,
for the words “In this schedule, in calculating the weight,
the weight of packing materials and containers shall be
included”, the following words shail be substituted,
namely : —

“For purposes of this Schedule, where goods are con-
tained in packing materials or containers, there
shall be deducted such weight as may be
prescribed, on account of the packing materials or
containers, from the gross weight of the Zzoods”.

3. Any action taken, anything whatsoever done under
the West Bengal Taxes on Entry of Goods in Local Areas
Act, 1955 as amended by the West Bengal Taxes on Entry

of Goods in Local Areas (Amendment) Ordinance, 1956,

shall be deemed to have been taken or done under. the said
Act as amended by this Act as if this Act had come into
force on the 21st day of April, 1956,
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